
( M.L.Paswan ) 
Registrar I/c 

V 

IF 
T 

CPA 	 V  of 1996 

Pradeep Paswan 

1/27.5 .90 . 	Shri M.L.Paswan, Registrar  I/cC  

Defects not removed. List on 31.5.96 

for removing the defects. 	 V 

3/6.6.9 

ry 

1* 
SKS 

4/8.7 • 9 

SKS 

Shri M.L.Paswan, Registrar. I/c 	V 

V 
 Defects have not been removed. 

List on 8.7.96 for removing the defects.. 

V 	

( 

 

'M.L.Paswan 
 

) 
Registrar I/c 

Shri M.L.Paswari, Registrar I/c 
V 

V 	 V 	
Defects have been removed. Let the 

case be put up on 16.7.96 before the Hori'ble SJ.ngIe 
nch for admission. 	

V 

V 	 V 	

• V 

M.L.paswan 



CCPA : 47/96 

Couslfor the applicant : Shri S.K.Bariar. 

Heard Shri S.K.Bariar, learned counsel 

for the applicant. Issue notices to the respondents 

returnable within four weeks from now. 

List this case on 19.08.1996 for hearirg 

on contempt. 
(N. K.Verma) 
Merrber (A) 

2/19.8.96 	Counsel for the applicant •.Z. S.K.Bariar 

Counsel for the respoxentS.'. &.J. fl.Pandey, 
Sr. S.C. 

Heard Shri Pandey and ShriBarlar. 

In. view of the contentions made by Shri Bariar 

and Shri Pandey it would be necessary to have 

look at the petition filed in the Hon'ble 

Supreme Court in the SIjP and then only to 

demMe the ratio which was upheld by the Hon ble 

Supreme Court in the matter. I1ist on 24.9.96 

for hearing on contempt matter. 

(N.K.Vrerla) 
nüer () 

N- 

1 



	

3/24. 9.1996 	Counsel for the applicant : Mr.S,K.Bariar 

..Counsel for the r espondents : W.R. K. Choubey 

p 	 a the request made  on behU of 

( 	
•. 	I 	

applicant .to the effect he wants to file Misc 

Application. Time allowed, The case is ajourr 
e4 	J4C 

to 18.13.1996 for hearing. 
JH7 

7 	 V. N. 	1 

co/ - 	M&nber (A) 	 Vice Chairr 
a ) 
an 

4/8.11.1996 Counsel fo the applicant : Mr.S.K.Bariarj 

Counsel for the rspondents ; Mr. R. K. Choubey 

Onthe request made  by the learned counsel 

for the applicant, the case  is adjourned to 4. 12. 1996 

	

for hearing. 	 . 

	

K.D.Saha ) 	 ( V.N.Merotra 

	

Member (A) 	 Vice_chairman 

5/04.12.96 

SKJ 

As.: 248/96 	 I 
Shri .K.ariar, learned counsel for the pplicant. 
Shri J.N..Pandey, learned SSC. 

This M.A. is for adding the.n4ne of Dr.s.K. 

MazUmdar, Dy. iirector,(Jenerel, RiO,4 Easern Region, 

Calcutta as respondent no.3. - Counsel for tthe respondents 

has no objection. The M.A. is allowed. 	ecessery amend 

ment may be,carry out within a week. 

vayvaLtha) 

ist the CCP on 30.01 .1997 for hearing. 

(D.PU  
Memo r J) 	 Mem)er(A) 

 



CCPA 47/96 	 ., 1 

. 	 .. 	. 	 V . 	 . 	.• 

14.3.9.7 • 	 Counsel'for : the 'apljnt..5hrj 3Karjar 

:; 	 . - 	 •,. 

:R8sp0ndent no. 3, Mazumdar,Dy. 
Director General,Eastern Rëjon, Cicutt 	hs been 
m.1eaed in this Case on 4.12.96. Let n P-,~Ice be 

.; 	isüed on him. 	el.ytObe. f'ilcd within 'four wesks 
...........................List this case on 85.97 for hearing on contempt matter s 

() 

/! •.". 

S. 	

7 
21:::;ul 

	

(S.ft..Adige' 	 (V.N.Iv1ehr.otr) 
/ embR) 	 ' 	

Vice-Chairm an 

\ 8 ,/.,8.597:0 	Shri .X.BariSar the pouhselfo;theIjcant. 
5 

On thq request made by Shri J.N Pandey, Sr. 

Standing Counse1 for the respondents, four weeks time 

	

IS 	 5 

'. 	 •. : 'rs.aatlowed for f i ling reply. List it on 22.7.97 

for heannE,contemp. 

	

.(K. Muthu Kumar) 	 (V.N.Mehtra) 
Member (A) 	

. 	 Vice-chajrman 

9/22.07.97 
.. S• 	

Liàt on 05.09.197 forheSar1nbn cnQ 
S. 	

••

'V.: 

-- 	.: . 	 • 	 - 	

0 	

.N . Nehrbtra) 

	

s,. .. •. .. . 	•.. • 	.• 	 . 	 . 	 •. 	 .. 
. 	 Vice-chairmah 

	

10/05.09j97 	 D8 is not yet available. Mjourneci sine-dje 
Thecase shall be\ta 

. 
ken' iap- when the DE is aaabI. 

. 	. 	
. 

S. 

0 	• 	

• 	

:1' 

•4:' 

- 

 

.. 	 ___ 



11/6.5,99 	Sb. S.K.J3ariar. Counsel for the 	i ri- n1 - - 	------------- 

Sh. V.M.FZ.Sinha, Counsel for respondents.• 

Heard the Counsel for the parties partly. List it 

as part heard on 245.99 

(L'akshrnan Jha) 	 (L.R.K.prasad) 
M smh r_.T 	 - -'--- - 

 

12 

24.5.99 	 Shri S.K. Hariar..Counsel for the applicant 

Shri V.M.K. Sinha,.Cojnsel for the respondets, 

Heard the. learned Counsel forthepartjes 
partly. Shri V.l.K.S1nha prays for time to seek 

certain clarificat ions from the alleged contemner. 

He prays for listing of the case after vacation. 

List it for heqring on contempt mattthr on 28.5,99, 

(Lakshrnan Jha) 	 (L.R.K.Prasacj) 1ember(J) 	 P1ember(1) 

13/28.06.99 Shri S.K.Bariar, counsel for the applicant. 

Shri V.M.z.Sjnha, SSC for the respondents. 

Since it is a part-heard matter, let it be 

listed before an appropriate Bench on 07,07,1999 

for hearing on contempt. 

(L.R.K.Prasad) 	 (.Narayan) 
Merrer(A) 	 v1ce-hd1niian 

---- 



/ 	 . 

14./ 7.7.99.  

List this pdrtheard' thaiter c 6. 8.99 

before the appfopriate bench for futher hearirq 

on contempt matter. 

- 

(L. á.1'. PR 	 (S • N1R AYAN) 

R64 	 :. 	 ±ECRMAN 

•••.••.. 	... 	:. .................... 

1.5/6. 8. 1999 	Shri .Z Bariar, couk8el for the applicant. 
-rj V. M. X Siriha, Sr.S. C. for the res)nents, 

The learned counsel 'for therespondents sites 

that thereco1efldatjon of the :5th y Connisson 

with regard to such cases are under ccnsieratLn 

in the. Ministry of Mines, Govt. of India and the 

decisions are likely to be. taken 	15th 

September,1999. In view of this, let it be liited 

for hearing on conteri,t on 16,9,1999 It is released 

from the parti-heard.  

( Lakshman Jta ) 	 • ( L.R.g.Pra.s 	) Member (J) 	• 	 S 	 • 	•Mniber (A) 

••) 	 I .  

'4 	 • 	

0 



16/16,9. 1999 Shrj S,.cBarjar, counsel for the applicart 

Shri V. N. K..Sinha, 	S. C. for the respondents 

Heard tIe learned counsel for the parties, 

The learned counsel for the respondents states 

that an order dated 24.8.1999 passed in the m&ttr 
by which the'a1jcants have been granted pre-revied 
scale of RS.950_I50O/..w.e.f, 1,1.1996, The 1earr 
counsel for the applicant states that the app1jcan 

Should have been given the same scale as was grated 

to the applicants of O.177 of 1997 vide order of 

the cuttack Bench of the Tribunal. We direct the 

Respondents to file an affdavit indicating the 

ptesent - develont n the matter, alongwith the- 

%ce 	inistry dated 24.8. 1999 The same 
may be done within Six weeks with z 	-'- 'k-' 1' -T - - - - - - - 	 - '- 

opposite party who shall be at liberty to file 

reply to the same within two weeks thereafter. List 

it for hearing on 30.11,1999, 

L.R,iç Prasad 
Merrber (A) 

Lakhb" jha ), 
NIS• 	 MemIr (J) 

(1 



CCPA-47/96  

	

17/30.19. ,. Shrj. S.K.•Barir, conel for :t 	app lican. 

.. V 	 . O the 	mad o,n behalf of the 

. learned counsel for the resporents, Shri V.M.<.Sinha, 

	

- V 	
OriV S 12.1999, with consent. 

	

5 . 	 : 	. 	 ..............-: 	•.. ..' 	. 	. 

( Lakshman 	L. R.  iç Pr as ad ) 
V .  , 	Member (J) 	

.-.. 	. 	

- 	 Member (A) 

VV V 	 . 	 ''V 	V' 	-........................ - 

	

& 	

'' 	I 

18/3. 12. 1999 :. . ': ' 	Shri U. L.K.Siha, Sr.S.C, for the .r esp orents, 

•. 	. . 	 . 	. 	' 	OnTthe reque8tLof the learned - counsel 

for therespondènts, list:.it for hearing on 
14,:12,199V  V 	 9.. 	 . 

( LaJhman Jha ) 	 C 
M, 	 Member (J) 	 Member (A) 	) 

V 	

' 	• 	 V 	 V  

19/14.12.99 	None for the applicant. 

Sh. V.M.X.Sinhà', SSc., 'fo'the respondent.. 

:On the reaes'tmade:by counsel for respondents,, 

. .. 	list this.case for, hearig Vofl 5.1.2000 

-\ 
- 	. 	

. 	I 	' 	•. 	. 	V  , ' V  - 	 V .. 	

• 	 _____________________________ 

A143 	(L.JHA) 	5 ,..: . V 	(L.R.K.PRASAD) 	 V  
MEMBER(J) -' 	 . MEMBER(A)' 	V  ' 

- 	-'V 	•' 	V 	 •-. 	
. 	• .1 	•,-, 	j1, 

20/05.01,2000 Shri S.K.Bariar, counsel for the applicant. 
Shri V.M.K.Sninha, 5CC for the respondents. 

4unse1 apearirig on the either sine submitted 

"V 	 V 	 it was :a part-heard matter fore the other ,BenC,V 

	

- 	

perused the order datea 16,09,1999 which in iatecthat\' 4th ter w h'eazd by Some different Bench. Accoing\. 
V 	 ,

irected tb'thjs CC.'PA be placed' befoze the 

iate nch n 12.012000 for hearing on càntempt,

i  
Member(A) 	- . .. ' 	•: 	' V , 	ViC..Cha.i,rrnan 	S 	• 

:5... 	• 	. 	- 	' c' 	 • 	' 

- 



21/11 2.1.2O-00 	hri S.J.Baiar, counSel' f 	the appl1. 

Shri V.1.LSirihar, Sr.S.0 forthe responTients. 

Heard th learned cQunsel for the parties and 
perused the ,record. in O.A. 52/96,' this Tribunal had 

passed fol)owirig order. on 25.1.1996- 

11 In view of 'tI-s above, respox-ent *flO. 3, Dy. 
Oirector, Eastern Region, Geological Survey of India 

Calcutta, is hereby directed to dispose of the - 

applicant's representation in ti- is regard within 

a period of two months from the date of receipt 

of this order ,  in the iiqht of decision of the CAT, 

Cjjttack Bench, referred to above." 

2. 	The mattel' Sdi5sposed of by the resporentS 
concenrned vide order dated 6. 3.1996 as  at Annexure4. 

The relevant portion of the order of Antxure-4 is 
reproduced below :- 

"Under the above circum5taeS, taking into the 
ace ount the. fact ors such as the pay structure that 
existed prior to the 4th Pay Commission and the merger 
of posts, the specific nature of the judgment of the • Hon 'ble SCAT, çutt.aqk,. the Judgement of Hon 'ble CAT, 

Bangalore and CuttaCk the plea of the above officials 

S 	inthe grade of Tech. Op. (Chem)/T. Cp. (Geology) for 
grant of higher pay of Rs.975_1540/. is not acceptable 

and therefore, the request me in the representation 

canrot be acceded to. 

3. 	It appears that while disposing of the 

representation, the concnedrSpcnde,nt has not 
- t 	 ' 	followed 'the 'order of Cuttack Bench of the Tribunal 

dated 1.ë.1g94 passed in O.A1 177/94. The Said 
0rder 	'stated to hàe been confird•by the 

Hônblé S'prerne Court in -SLP No. 	on 17. 4.5, 

- 	 4. 	It is made clear that we are consideriig 

contempt petit,ion. The only iS$.uC for, consideration 

jS) wl-iother the- orderI of - this Tribunal has been 

Complied with or not, As . 	this Tribunal cannot -. 	. 	. 
obyo this,iL1eJce is no $c5ope to o-pinior 

- -,.--S 	
55• fl mL3SJ. ._n 

the issue on merit in contempt matter. In  that view 

of the matter, we are of the consjdered opinion that 
the order of this Tribunal in O.A. 52/9 6 has not been 

faithfully complied with, particularly in view of the 
fact that the order of the Cut-tack Bench has been 

\ 	

confirmed by the Hon'ble 5upreme Court. In the 

-5, 	 - 	 - 	
C0 

- 



cc 47/96 

.. 	 . 	•. 	•. 	.(_ 
aforesaid circumstances, issue Contempt rule for 

:. 	irtting contempt. proceeding against Dr,S.K.Mazumdar, 

Dy.1irector :nral,. Geo1ogical:$uvey of IndIa, 

Eastern RegIon, D.F, Block, Salt Lake City, Calcutt -a 
;. . 	•-. 	inthe prescrjbedforrnat.ft is.•.returnable withIn'. 

a period of five wecks. List it 	hearingon 
contempt on 28.2. 2000. Let a copy of this order be 

. 	 'given t''the leared cou.el for thepatties.: 
. 	I •') 	.. • * '. '' 	 • ••. 	 I 	 t ,.-'ci_. 	' ''I 

,-j: 	 - 	•. 	. "-.7--v 	
--- V 

..,..( La-kshman"i)ha) 	 ( .R. K. Eras aT ) 

- .. 	Member (, 7) 	 Mernber(A) . 

I 

22/28.2.2000 	Sh. S.K.Bariar, counsel for the applicant. 

Sh. V.M.K'.Sinha, - SSC,, for the respondents. 
....,•, 	% Heard-t 1. counsel forhe 	 Sh. 

'K,P.Gautam, Regional Administrative Officer of GSI. Calcutt 
- 	. 	 . 	,. 	.. 	. 	. 	 .... .. 	 . 

is perscnally 	 the case. Dureing the 
hearing 1tatednrbehalf .  of. the respondentè that they 
!ould rpreferi to file an, :affidayit with, reference to orde1 
dated 12.1.2000in ,order to cirarify certain points-and 

- for filingof additional materials.- The prayer:is aU-oe 
The same may be filed within a period of one week. List 
hearing on contempton14.3.200e •• 

2 

- 	 (L.R.K.PRASAD) 
MEMBER(J) 	. 	 NEMBER(A) 

-. 	. 	• 	- 	.• 	. 	. 	- 	. 	1. 	- 

14.3 .2'000 Sh. S.K.Bariar, oDunsel for thp applicant. . 
Sh. V.M.K.Snha, SSC, for the respondents. 

In terms of the order dated 28.2.2000 afresh 
affidavit, has been filed. Onthe' request made by 

-- two weeks time is allowed to 'file rejoinder , if any. List.:! for hearing on CCIA on 5.4.2000 • 

AKJ 	 (L.J!u)
' 	 (LJ.R.K.PRASAD) 

MEMBER(J) 	 . - 
	 MEMBER(A). 

. 	
•••• 	1 

. 



2 

CCPA -47/196 

2/05.04.2000 Shri S.X.13ariar, counsel for the 
- 

Shri V.M. K.Sinha, SSC for the respondents. 

	

'5 	 Put-up befdre the àppzopriate Bench on 19.05.2000 

for hearing on conternpt 

(LR.lad)/M(A) 	 (S.arayan)V.C. 

5 	9 5.2 000 	•ne for.the respondents, 

Shri V.N. 1inha, Sr.S, C. for the r espondents. 

List it after sumur' vacation when this 
/ 	 Bench is constituted for hearing on CCPA. 

( Lakshman Jha ) 	 ( 
M&. 	 Member () 	 Mnber (A) 

'5 
- 	 -- 	.• 	S. 	•. 	 5 	 4 	* 	 ' 

	

26/21 .7.2000 	Shri S .K.Eariar, counsel for applicant 

- 	Shri V.M.K .Sinha, couuise]. for respondents 

,- 	- 	 . the requestmade by the 

counsel for the applicant, list the CCPA for 
I 	

hearing on 2.7.2000. 	 - 

• Cot • 

	

SKS 	'(Le.Jha)/M(J) 	 (L.R.K.Prasad)/M(A) 

27 	 - 	- 
2817.2000 

on request made by shri S.K.Bariar, lls,t
CM 

 

it On 18.8.2000. • 

- (E.R.K.IaSad) 

- 	M(J) 	 M) 

I,,  



CCPA_47/96 
,counsel 

28/18.8.2000 Shri R.K.Briar/f or Shri S.K.Bariar1  counsel S 

for the applicant 	 s 
Part_heard is released. 

- 	As 	Shri V .M.K.Sinha, Sr. SC is 

.5. 	 away fràmtna to Rachi let it be listed 

on 28.8 .000 for hearing on contempt matter. 

SKS 	( L. J1a )/M(J) 

29 

28.8.2000 	Shri 	S.K.Bariar..Counsel for the aplit 

DM 	 Shri V.N.K.Sinha..Senior Standingcou.nsel 
for the respondents. 

Heatd 	Shri S.K.Bariar, learned counsel 

for the applicant 	and 	Shri 	\T.M.X.$lnha,senjor 
Standing counsel for the 'respondents. It appes from 

nnexure1 	that this Triburia1vjdé oder 	dated 
2. 1.96 1pssed in o.k. 596 dfrectedre5pondeflt 

no.3, Dy. Director General, Geological Survery of 

India, Eastern Region, Calcutta to dispose of 	the 
represntatjon 	of the applicant regarding his pay 

fixat ion within two months 	from the date of receipt 

of the order in the light of decision of CAT,Cuttack 

Bench, passed in OA 177/ 94ofl 11.8.94. The learned 

counsel for the applicant states 	that this Cuttack 

Bench judgment travelled upto the Honb1e Supreme 

Court Which was confirmed. The respondent 	failed to 
comply 	with the order and 	is 'liable for disobedience 

of the order of this Tribunal. 

2. 	on the other hand, the learned Senior 

Standing Counsel stated that on similar matter, the 

order of the Hon'ble 	Ajdhra Pradesh High Co.trt was 	•' 
challenged 	before the HOn'ble Supreme court in which !' 



the aforesaid Cuttack Bench judgment was referred'to. 

The earlier judgment of the HOn'ble supreme Court 

confirming the order of the Cuttack Bench h4 been 
set aside 	on the question of limitation only, ut 

in the judgment of the Hon'ble.suprerne Court whih 

was rendered against the judgment of Nldhra Pradesh 

High court, the aforesaid Cuttack Bench judgment was 

decided on merit and the claim of the applicant has been 
/ 

negatived. 

3. 	In view of the above position, no cuse for 

contempt proceedings Survives. Th&CCpJ is,accordingly 

disposed of. The learned counsel for the appIicit is 

at liberty to pursue the remedy, as available to him 
under Law. 

(L.HmigU.ana) 	 (L.Jha) 


